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has been passed by the Rajya Sabha
at its sitting held on the 5th Decem-
ber, 1967.”

(iii) ““In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha, 1
am directed to return herewith the
Court-fees (Delhi Amendment) Bill,
1967, which was passed by the Lok
Sabha at its sitting held on the 27th
Novembzr, 1967 and transmitted to
the Rajya Sabha for its recommend-
ations and to state that this House
has no recommendations to make to
the Lok Sabha in regard to the said
Bill.”

(iv) *“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha, I
am directed to return herewith the
Taxation Laws (Amendment) Bill,
1967, which was passed by the Lok
Sabha at its sitting held on the 29th
November, 1967, and transmitted to
the Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendations to make to
the Lok Sabha in regard to the said
Bill.”

BILLS PASSED BY RAJYA SABHA

LAID oN THE TABLE

SECRETARY : Sir, I lay on the Table of
the House the following Bills, as passed by
Rajya Sabha :

(1) The Dock Workers (Regulation of
Employment) Amendment Bill, 1967.

(2) The Maternity Benefit (Amendment)
Bill, 1967.
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SECRETARY : Sir, T lay on the Table
the Cotton Fabrics (Additional Excise Duty)
(Repeal) Bill, 1967 passed by the Houses of
Parliament during the current session
and assented to by the President since a
report was last made to the House on the
14th November, 1967.
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BUSINESS ADVISORY COMMITTEE
NINTH REPORT
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MR. SPEAKER : The question is :

““That this House agrees with the Ninth
Report as amended by the Tenth Report
of the Business Advisory Committee
presented to the House on the 1st Decem-
ber and 7th December 1967 respectively™.

The motion was adopted.
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